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Decision to import Power Plant~ 

27G. SHRI NAVI1f RAVANI: Will the 
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to state: 

(a) whether Government have de-
cided-to allow import of power plants , 
that are produced in the country bY 
such Public Sector Units as Bharat 
Heavy Electricals Limited; 

(b) if so, what are the reasons 
thereof; 
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(c) which among the SEBa were 
representing before the Ministry to 
allow such imports and wnat were 
their reasons; and 

(d) whether Government have stu-
died the maintenance aspects of 
Bharat Heavy Electricals Limited pro-
duced generators by State Electricity 
Boards; if so, what were the results; 
if not, whether Government propose 
to undertake such study? 

THE MINISTER OF ENERGY AND 
COAL (SHRI A. B. A. GHANI KHAN 
CHAUDHURY): (a) The import policY 
of the Government of India allows for 
in.vitation of global tenders for import 
of power generating equipment. Th~ 
recommendations made on the basis 'If 
these global tenders are to be conside~­
ed by an Empowered Committee chait·-
ed by the Secretary of the Department 
of Heavy Industry which examines 1he 
recC'mmendations before givini tina] 
clearance. 

(lJ) The decision to place power ge-
nerating equipment on the list of im-
ports through open general licence was 
taken when the import policy for tne 
year 1978-79 was finalised and has con-
tinued ever since The decision was 
taken WIth the objective of improving 
the efficiency and cost cQmpetiti vene&s 
of the Indian capital goods industry 
and the consequent need to provide pro· 
gressive and selective exposure of incU-
genous manufacturers to international 
competition and achieving in the ,;u'o-
eess the requisite optimisation in scales 
of production as also process and pro-
duction technO]QgY. 

(c) under the above policy Assam, 
Andhra Pradesh and Haryana State 
Electricity Boards have made requec;t, 
to the Empowered Committee for the 
impcrt of power generating equipment. 
GUjarat, Maharashtra and Punjao 
State ltlectrlcity Boards, and Neyveli 
lignite Corporatioo have shown inter, 
est in importina power' generatlna 
eqUipment. The National Thermal 
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Power .corporation is importinl ther-
m*l generating sets for its' pl"OJ ects on 
the baits t)f gl~ba1 tendering reqUite,,! 
under the provision of the I.D.A. Cre-
dit being received for the project. 

(d) studies relating to the Operation. 
Maintenance ~d Performance of Power 
Stations are undertaken under the 
aegis of the Central :&'lectricity Autho-
rity from time to time and these in· 
elude power statiQIls using BHEL ge-. 
nerators also. Such studies help in 
identifying measures necessary for im-
proving the performanC'e of power sta .. 
tions. 

Pre-Poll Violence in Nine States 

277. SHRI M. V. L!UANDRASHE-
KHARA MtJnTHY: 

SHRI K. MALLANNA: 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether it is a fact that there 
were unprecedented ,pre-poll violence 
during the month of May, 1980 in the 
"line States where the Assembly elec-
tions were held; 

(b) if so, whether it is also a fact 
that in Bihar alone pre-poll violence 
has taken a tol1 of over 10 killed and 
several hundred wounded; 

(c) if so, the total number of deaths 
in these States; 

(d) what were the mail) reasons for 
this unprecedented pre-poll violence; 
and 

(e) whether any booth capturing in 
lany States took plaOlif 

THE MINISTER OF LAW, JUS. 
TICE AND COMPANY AFFAIRS: 
(SHRt P. SHIV SHANKAR): (a) to 
(e) The required information is not 
readily available and is being collect· 
ed. 




